
NOTES OF THE REGfTRY - 	
ORDERS OF THE TRIBUNAL 

Lrder dated 15.1.2L02 

Heard Shri N.2.outray, learned counse.1 

r the uetitiouer and Shri R.C.Rath, learned 

1Vdl.Standing Counsel representing Res. 1 and 2 

.ii shred la r ad St ueain Coon sel 

rrsnt lao es. 4 cad ,c- rused the leadirigs. 
not 

In this 	se respondents havef lied their counter 

in slt of severe1 adjournrnents. Learned cOunsel 

for the petitioner has filed a Nerno for disposal 

of this 0.-11. even in the absence of counter, in 

thr lieht of the avernients made in the 

-t'plicaflt' a case is that, 1h1j 	werkirig 

Cnowhioar under 2)lvisiOnal RaiLay Nariager, i.E. 

Railway, iKhurda Road(Res.2), he retired on 

superannuatiOn on 31.7.2000, 4hiie in service 

he was in occupatiOn of the Railway quarters 

bearing No. E/31(i3)/2). Applicant has received 

all his retirement benefits except  

His case is that he had shifted all his beloneinq 

from the railway quarters in order to get 

urtcrs Clearance Certificate from the 

a3Oropriete authority. Taking advantage of this 

ore Shri Binod Jena, .P .1?. Coristle forcih:Ly 

occupied that quarters and because of this no 

uarters Clearance Certificate was obtained by 

him 	ad his 2).C.R.G • was held up. Apolicant 

did brought this fact to the notice of the 

departmental authorities, but without any result. 

Ultimately he filed F.I... on 30,10.2000(neure.. 

3) with the Superintendent of Railway Police, 

Qttack bringing this fact to his notice and 

also reir1e for necessary action as per law. 

As earlier soted, resondeflts have not filed 
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their counter. In the Memo flied subseQuently 

dv the oetitioner, he has enclosed an order 

dated 10.11. 2001 issued by the Section Engineer 

(orks) '.E.ilway, Cuttack stating that the 

aprlicant has vacated the quarters in question 

on 3.11.2001. It is Submitted by the learned 

counsel that on the basis of this document 

dated 10.11.2001 the date of vacation of qJarter 

by the aDplicant may be taken as 3.11.2001, 

as mentioned in the said document and accordirini\ 

spanJents be directed to clear his i.(.R.G. 

after deducting the dues, as per rules, for 

occupation of the quarters till 3.11.2001. 

it is submitted by both 6Dhri Mishra aria iRath 

that as they have not ililed arv counter rind 

as the document dated 10.11.2001 has been filed 

along with the Memo subsequent to filing of the 

o.k. they are not in a position to in6ic0t 

it this d3currirnt is 	genuine onr; us riot. 

c 

I have c iriered the suhrrissios of 

iariied counsel for the parties carefully. 

ipplicant has retired on 31.7.2000 and his 

as per his averment in the 0.. hu 

n 	yct been oaid. In consideration this fact, 

th€ 	is disposed of with a direction to 

respondents that in case letter dated 11.10.2001 

is a genifle one, then the D.C.R.G. of the 

applicant be paid to him within a period of 

45(fourty-five) days from the date of recelot 

of copy of this order, after taking notice of 

the fact that the applicant has vcited the 

railway quarters on 3.11. 2001. 	rrit iuned 

n the said d.Ocument ( 	r ocupation of t 
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cU:er 	rrn the JjL e  of ret ierfle1t t ill 

3.11.2001, the railway dues, as er r1jies 

he recoveced from his D.C.R.O 

The L.. is disposed of with the 

aJv e direct 	ht with:ut :flv irder as to \\l 

cOstS. 


